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b ;Hon'ble Mr. Gepal Kr:.shna, .vz.ce Chairmanm.

|H®n' ble Ms Usha Saen, Admimistrative Member,

PER HQN'BLE MR. GOPAL KRISHNA

Appiieant Bhoma Ram, im this applicatiom umder
| ' '

Section 19 of the Admimistrative Tribumals act, 1985

has claimed appointmentl on compass iomate comsiderations

to a Grohp ‘D' pest.

2. i We have heard the learamed Cc\aunselx for the

I
parties amd have carefully perused the record.

‘3. i’ The eontentienmf the applicant is that he is the

only sen of late Shra. Likhmaram. Ex TM uader PWI Marwar

Mathan:.a whe expired om .5.1978 while in service and,

therefere, he is entitled,to aR appoiatmeat om compa-
SSl@l[ate groumd. The applicaat has twe sisters and

&:hey iare alread&, mérrieéf. The min contentien of the
applicant is that the :es;aehéents erre& in rejecting

the applicamt's request for the graat of compassiomate

Ci(i  appoimtment merely om the greuad that his father has
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expired mor & than 16 years ago and his tweo daughters
have been married im the meantime., The applicant om
attaiplng majorlty made several representatiens but
they were not heeded te., The enly greund.whidh e;n

justﬂfy the grant of. appclntment 9B compassionate

- basié is the pemurious conditions of the family of

the deceased Gevernment servart. >There is mo avermeat

in the Q.A. te the effeet that the applicant nceds

f’fa§%ppélntment due te indigept conditien of his familye

'whég'the eompetent sutherity after consider ing @lithe

relevant facts and circumstances of the case rejected

- the rqpresentatlon of the applicamt for grant of

cempaSSLQnate appelntmentmo We do net find amy reason-

wable justificati@n te lnterfere/ﬂiﬁg_gbéfggﬁe,

“4a The applicant has nret beem able te make out

amny | case for gramt ef appointmeat en eompaSSLOmate
basis. This application is, therefore, rejected

at the stage of admissien with me erder as te cosis.

uésLH/Z SEN ) ( G@CMMISP@"A)-

,Member V(A).  Viee Chairman




